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Judgement

K. Vinod Chandran, J—The petitioners project a genuine grievance before this
Court, with respect to the petitioners'' qualification not being considered for
selection under Exhibit P1 notification.

2. Exhibit P1 notification was issued as per the Recruitment Rules of the
respondent-Corporation, at Exhibit P1 (a). The post notified was Stenographer.
The qualifications for the said post were as follows:

"1. Graduation from recognized University or equivalent.

2. Typewriting English Higher (KGTE/MGTE) or equivalent.

3. Shorthand English Higher (KGTE/MGTE) or equivalent.

4. Typewriting Malayalam Lower (KGTE).

5. Shorthand Malayalam Lower (KGTE)"

The petitioners have graduation from recognized University and a Diploma in
Secretarial Practice. The Diploma in Secretarial Practice is a course which was
earlier conducted as Diploma in Typewriting and Shorthand, as is noticed in

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/dilna-b-and-others-appellant-hash-… Page 1 of 3



Exhibit P3 order of the Government in G.O.(Rt) No. 1852/2006/H.Edn. Dated
06.12.2006.

3. The Government has also issued Exhibit P4 order, in which it is indicated so:

"1. The Preliminary Diploma Examination in Shorthand and Typewriting
conducted in the Govt. Commercial Institutes will be treated as equivalent to
KGTE Examinations Lower Grades of Typewriting (English) and Shorthand
(English).

2. The Final Diploma Examination in Shorthand and Typewriting conducted in the
Govt. Commercial Institutes will be treated as equivalent to KGTE Examinations
higher grades of Typewriting (English) and Shorthand (English) and also to the
lower grades of Typewriting (Malayalam) and Shorthand (Malayalam)".

The Government treated the Diploma Examinations in Shorthand and Typewriting
to be equivalent to the KGTE Examinations higher grade of Typewriting (English)
and Shorthand (English) and also to the lower grades of Typewriting (Malayalam)
and Shorthand (Malayalam). The difficulty arose insofar as the Recruitment Rules
provide for an equivalent qualification only in Typewriting (English) Higher and
Shorthand (English) Higher. For Malayalam (Lower), in Typewriting and
Shorthand the Recruitment Rules does not provide for any equivalent
qualification.

4. The learned counsel appearing for the Public Service Commission [for brevity
"PSC"] contends that the issue is no longer res integra, as a Full Bench of this
Court in A. Suma Vs. The Kerala Public Service Commission and Others, (2011) 1
KLJ 407 had considered the issue and found that it is not for the PSC to
recognize a different qualification from that provided in the Recruitment Rules;
as an equivalent qualification. There, the selection was to the post of Junior
Scientific Officer, governed by the Kerala Chemical Examiner''s Laboratory
Service Special Rules, 1997. The Special Rules provided for a Masters Degree
with 50% marks in Chemistry or Forensic Science or Bio-Chemistry. The PSC
recognised a Masters Degree in Applied Chemistry, Organic Chemistry and
Inorganic Chemistry as an equivalent qualification. The rejection of the PSC
hence, is proper, is the contention.

5. The learned counsel for the petitioners would rely on a Division Bench decision
of this Court reported in Mr. Rathish J. Babu and Others Vs. The Kerala State
Public Service and Others, (2007) 4 ILR (Ker) 139 : (2007) 3 KLJ 529 . The
Division Bench in the said case held that the Government can declare
equivalency of a qualification. There can be no dispute to the said proposition. It
has also been declared equivalent by the Government in Exhibit P4. But,
however, here the fact remains that Exhibit P1(a) Recruitment Rules approved by
the Government does not contain specification for treating an equivalent
qualification to the reckoned with respect to Malayalam Lower-Typewriting and
Shorthand. If the qualification was recognised as a higher one, the PSC could
have reckoned it. Though the petitioners contend that the Course is more
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comprehensive than KGTE; the Government has treated it only as an equivalent
qualification.

6. It is also to be noticed that there was no challenge to Exhibit P1 notification or
to Exhibit P1(a) Rules. The petitioners had applied under the notification and
turned back to treat their qualification as an equivalent one; on their candidature
being rejected by the PSC. There can be no fault found in the rejection of their
claim by the PSC, going by the Full Bench decision afore-cited. The fact that the
qualification of the petitioners is equivalent to that provided in the notification
and the Rules cannot ensure to the benefit of the petitioners for reason only of
the Rules having not provided reckoning of an equivalent qualification for the
specific subject afore-mentioned. Further, the list has already been published and
none are impleaded herein.

7. However, the contention raised by the petitioners is genuine and since the
Government has recognised the course as equivalent, it is only proper that the
1st respondent take steps to amend the Rules and provide for an equivalent
qualification in the case of Typewriting and Shorthand in Malayalam Lower or
incorporate the specific qualification which the petitioners have.

The writ petition would stand dismissed; however with the above observation.
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